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CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH

Original ~pplication No. 784 of 1987

N .2 . Upadhyaya eseee Applicant
Versus

Union of Indie eénd Others «ss9s+ HeSponadents

CORAM 3

Hon. Mr. Justice U.L. Srivastava, V.C

Hon. Mr., K. (bayya, Member (A)

( By Hon. Mr. Justice U.C. Srivastava, V.C)

The a pplicant was a permanent employece as
IDC in the Office of Centrgl Ordnence Depot,
Ohheoki, allahabad. He was charge sheeted. hftef
Bnquiry, the Disciplinbry aAuthority hes imposed
the penalty of reduction of his pay by three
stages in the pay scale of ks .260-6-200-EB~6-320~
8-366-~EB=-39C~-1(~-400 for @ period of three years
and has further directed that the applicent will
not earn increment of pay during the period of
such reduction aend that this reduction shall heve
the effect of postponing the future increment
of the applicent's pay on expiry of the period
for which the penalty was awarded, This order

was passed on 6.12.1984 in respect to the cherge
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dgeinst himj thet he indulgedin an unlewful act of
instigating his co-workers in'an insolént béehaviour

and similér other charges.

2. after the punishment as the complete enguiry
proceedings were not given to the applicent, he

moved &m applicetions on 8.1.85, 2l.l.85, 6.7.8 and
20.1.86 to the Commendant, C.0.D Chheoki, allchabad
dand A.0.C.R Secunderabad c<nd it was only thereafter
was supplied the relevant pepers. after supplying

of the relevant papers, the appiicant filed an appeal
and in the memo of the appeal it has been mentioned
theneasons ag to/the appeal is belated., The reason
given by ‘the applfzant 1s being sufficient and he was
stating that unless he may not get complet8 papers

it will be difficult for him to file an appeal and
the a@ppeal could have been entertained and disposed
off on merit. The Departmental Authority were not
sdtting as a Court of law ana apply the provisions of
section S of Indian Limitation act. Undoubtedly,

as far as possible the appeal should be filed within
time &nd every appeal should be entertained within
time and when thereare circumstances which forkid

d person for filing an appeal such cases should be
considered and delay should be condoned. It was an
appeél in which the delay should be condoned and the

appedl could have been disposed off on merit,
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